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New RegistratiOn of D.D.A. Flats 

·212. SHRI ISHWAR CHAUDHRY: 
SHRI G. P. YADAV: 

Will tbe Minister of WORKS AND 
HOUSINGH be pleased to state: 

(a) whether no registration bas 
been done since long by D.nA. for 
allotting houses to the people; and 

(b) if so, the reasons therefor and 
'by what time new registration will 
start? 

'!HE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
.sHASTRI): (a) No, Sir, 

(b) Does not a~. 
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¥B. .~EAXE.R~ He h,s;'IJQ\:a,lked 
for. my permissio~~ . 

SHRI P.G. MAVALANKAR: How 
can til", photolraphy be allowed? It 
is highly improper. 

MR. SPEAKER: I think this photo­
grapher is some foreigner 'Who does 
no~ )mow about. i~. I. will enquire 
into it as to how' he was allowed. No 
permission of the House or ot the 
Speaker or from the Secretary-Gene­
ral was sought in this regard. 
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SHRI S. M. BANERJEE: They 
are a friendly country. It may be 
politely explained to them. 

MR. SPEAKER: It is not a qUestion 
of action or no action. After all, we 
extend all the courtesy to all foreign 
dignitaries and visitors. They must 
also have the courtesy to inform us 
and seek the permission. We have 
up to this time never allowed photo­
graphing inside this House. 

SHRI JAGANNATH RAO: Accord­
ing to the recent advertisement issu­
ed by the DDA, 2 per cent of the flats: 
are reserved for allotment to MPs. 
In view of the fact that MPs also have 
formed a co-operative soclety-most 
of them are members of that soclety­
and they did not get any land .... 

'1'JD: J4INISTD OF STATE IN 'ED 
DEPARTMENT OF pAJILlAIftN­
TARY AFFAIRS AND IN THE 
KlNlSTKY OF WORQ AND HOUS­
ING (SHRI 011 MmTA): They have 
jot the land. 

SJlRl,JAGANNA;t'B RAO: .. may 
I rf!Cl!l~t that the .~ W. ~t shaUlcl 
be increased t.o,.5 pW ~~? 

SHRI BHOLA PASWAN SHASTRI: 
This i. a requelit·M aatlow. ~Govern­
ment would look into it. 
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Question No. 213. Shri H. M. Patel­
absent. 

Shri Nawal Kishore Sharma­
absent. 

Question No. 214. With reeard to 
this question I want to make it very 
clear before this House that though 
this Member has not come to put the 
question, this question has come into 
the Order Paper by mistake. We can 
ask brQad questions of policy on the 
University, but not Internal com­
plaints about some profea80rs or some 
faculties. They are matters concern­
ing the Chancelklrs and the Vice­
Chancellors. I am sorry this Question 
found its place in the Order Paper .. 

AN HON. MEMBER: Inadvertently. 
*214. 

[Withdrawal by the Member] 

MR. SPEAKER: Question 215. Shri 
. B. N. Red~y-absent. 

Queition 216. Sbri Sukhdeo Prasad 
Vetmlt-absent . 

Qu.estion 217,. Shrj Virbhadra 
Sinah. 




